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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

M.A. NO. 137 OF 2024
IN
ORIGINAL APPLICATION NO. 584 OF 2022

IN THE MATTER OF:
DURGA PRASAD YADAV & ORS.
...APPLICANT
VERSUS
STATE OF UTTAR PRADESH & ORS.
...RESPONDENT(s)
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S. NO. PARTICULARS PAGE NO.
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2. A COPY OF COMPLIANCE REPORT BY THE
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MARKED AS ANNEXURE-1

3. A COPY OF LETTER DATED 04.04.2025 IS
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ANNEXURE-2
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MARKED AS ANNEXURE-3
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6. A COPY OF THE PHOTOGRAPHS OF THE
CONSTRUCTION WORK BEING CARRIED OUT IS
ANNEXED HEREWITH AND MARKED AS
ANNEXURE-5

7. A COPY OF THE LETTER DATED 04.04.2025 IS
ANNEXED HEREWITH AND MARKED AS
ANNEXURE-6

8. A COPY OF THE MOM DATED 03.04.2025 IS
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ANNEXURE-7
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

M.A.NO. 137 OF 2024
IN
ORIGINAL APPLICATION NO. 584 OF 2022

IN THE MATTER OF:
DURGA PRASAD YADAV & ORS.
...APPLICANT
VERSUS
STATE OF UTTAR PRADESH & ORS.
...RESPONDENT(s)

AFFIDAVIT ON BEHALF OF DISTRICT MAGISTRATE, AYODHYA IN
COMPLIANCE OF ORDER DATED 07.03.2025 PASSED BY THE
HON’BLE NATIONAL GREEN TRIBUNAL, NEW DELHI

v v ; 'l -
I, Cbgnimjé%__gﬂifaged about 3R years, S/o Shri fam Kisan ManiK posted

as District Magistrate, Ayodhya, do hereby solemnly affirm and state as under:

v
,Cha Vijay $ii istrict Magistrate, Ayodhya, am fully conversant with

facts of the case and am competent and authorized to swear the present

ced N »
©83 é‘§§ avit.
B owOFa
z259328%
€= < <25 -g <o
-4 &8 o : ; ; : L
g 3 'EQQ_ ~ Tt the present matter pertains to the grievances raised in the application
(@] > {
m . . . . .
L, t obstruction to flow of river Trilodki known as Trilodki Ganga and also




1726

discharge of polluted water by M/s Amrit Bottlers Pvt. Ltd. (Cocacola)
Dabhar Semar, Chandpur Harbans, Allahabad Road, Ayodhya.

3. That on the last date of hearing i.e. 07.03.2025, the Hon’ble Tribunal
directed the Deponent to file the present Additional Affidavit. The operative

paragraph of the order is as stated below: v/

“..9. We find that with reference to the direction given by this
Tribunal para 28 of its order dated 22.12.2023 for demarcation,
rehabilitation/rejuvenation of River Trilodki Ganga (Baha), District
Magistrate, Ayodhya has submitted in his report dated 31.01.2025 that
in the Revenue Records of District Avodhya there exists no record of

any river by the name of Trilodki Ganga (Baha). In para 28 of its

order dated 22.12.2023 this Tribunal had observed that documents
produced by the applicant showed that river referred in Puranas as

\\Trllodkl Ganga existed which was mentioned in the documents
LLliproduced by the applicant themselves to have disappeared at many

- iplaces. This Tribunal also observed that the Administration initiated

y

istt. Ayodhya

D
Exp.

Advocate
Regd. No. 9533/12
Date 24-9-2027

Umesh Narain
Faizabad Cit

proceedings for demarcation and rehabilitation/rejuvenation of river
Trilodki Ganga and at many places excavations were being carried
out for rehabilitation/rejuvenation of river Trilodki Ganga. In view
sV thereof this Tribunal directed the respondents to take requisite
remedial measures for demarcation and rehabilitation /rejuvenation of
river Trilodki Ganga on the basis of the ddtuments available and to
notify the same for its protection/conservation. Tl he order passed by
this Tribunal needs to be complied with in letter and in sprit and mere

absence of any description of the river in the Revenue Record does not

sy
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by itself justify denial of its existence and does not excuse failure of
the respondents to comply with the directions contained in para 28 of

order dated 22.12.2023 passed by this Tribunal. -
10. So far as compliance of the order of this Tribunal regarding
completion of the construction of the drain is concerned, in his report
the District Magistrate, Ayodhya has mentioned that 90% of the work
has already been completed. This Tribunal had given direction in para
33 of its order dated 22.12.2023 to the respondents to ensure
completion of the construction of the drain expe%tiously preferably
before operation of Maryada Purushottam Shri Ram International
(‘X\ Airport and to take requisite remedial measures for ensuring that after
L\ completion of the construction of the drain the flow of water in the

\

g o 2‘\ drain remains smooth and there is no water logging in the adjoining
o -"2\‘1 v -
§ w_il land due to flow in the drain and discharge from M/s. Amrit Bottlers

Ol
&) | | |
/ before operation of the Airport and there appears to be no valid

Pvt. Ltd. The construction of the drain ought to have been completed

Umesh Narain
Regd. No. 9533/12
Faizabad City

Distt. Ayodh
Exp. Date 24-9-2027

Jjustification for inordinate delay in completioln/ thereof. We reiterate
that the order passed by the Tribunal needs to be complied with in
letter and in sprit and in case of any further delay in completion of the
drain, we may be constrained to order prosecution of the concerned
Officers for non-compliance with th order passed by this Tribunal
and we may also be constrained to award compensation to all
residents of the locality who have suffered damage on account of non-
compliance thereof. -

11. XXX

12. XXX
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13. Accordingly, respondents no. 1, 4 and 5 are directed to file
additional responses covering all the directions/observations made in
the judgment at least two days before the next date of hearing
fixed...”

4. That in compliance of the directions issued by the Hon’ble Tribunal, the

actions taken by the Deponent are as follows: v
A copy of compliance report by the Deponent is annexed herewith and marked as ANNEXURE-1.

REHABILITATION /REJUVENATION:
1. It is submitted that as per the affidavit filed by the Deponent dated

31.01.2025, it is submitted that the Tilaiya drain, referred to as part of
7 //N Trilodki Ganga, flows from Gata No.s 66, 73, 350/1, 56, 305, 21 and

"’\j "\ 308, etc. recorded in revenue records. Therefore, as per the directions

cod <

o= a8 (I?J ‘ﬁ»
| g S :‘?: g 25 \Zissued by the Hon’ble Tribunal, the demarcation of the Tilaiya drain
[ Z39D 0 ?:
| c< s ST Lé‘ (storm water drain) has been carried out by the Revenue Department
1 " T a /

Q> Nz A /

g %fﬁg g 5,,, and the Ayodhya Development Authority. Subsequently, a Detailed

gre g/

Q’ Project Report (DPR) was prepared and sent to the State for the
/" construction work of Tilaiya drain. +
That the project of construction of the drain, for the rejuvenation of
Tilaiya Drain (a part of River Trilodki Ganga), was approved vide
Government Order dated 29.02.2024 and an amount of Rs. 29.80
crore has been sanctioned for the construction of the drain.
Subsequently, the work order dated 08.1 1.2024 has been issued.
iii.,  Under the above- mentioned project, the drain is to be paved from
Panchkosi Parikrama Marg of Tilaiya drain through Maniparvat
dense population to Ramayana Hotel (NH-Z’Z/).

=
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iv.  The responsibility for the execution of the construction of the drain
has been entrusted with Ayodhya Development Authority (ADA).

V. The aforementioned construction has been started and the updated
status of the same has been provided by the ADA to the Deponent
vide letter dated 04.04.2025. As per the letter,

e The construction of the walls of the drain will be completed by

June, 2025. Re

A copy of letter dated 04.04.2025 is annexed herewith and marked as
ANNEXURE-2. 7

:’.‘\ The Municipal Commissioner, Municipal Corporation, Ayodhya vide

cal A\
v W 5 o\ M0 .
e §sg§§8 Z-\ letter dated 04.04.2025 has informed the Deponent that due to
wn D
2990 0 ‘; . : . : : .
= < O§§§ Lé excessive rainfall in the rainy season in the year 2021-22, it lead to
n 20 .5
g T Egi S:‘,; water logging from Panchkosi Parikrama Marg to Ramayana Hotel
S5 2 5/
4 N

/ (NH-27). Subsequently, cleaning of 11kms drain has been carried out.

A copy of letter dated 04.04.2025 and photographs are annexed
herewith and marked as ANNEXURE- 3.
v
vii. Therefore, to avoid any more water logging and rejuvenation of the
drain in the above- mentioned areas, the project for the construction of
4.12km drain has been initiated. o
viii. It is submitted that the drain being constructed adjacent to the
Maharshi Valmiki International Airport, Ayodhya Dham is connected

with the Tilaiya drain which is then connected with the Saryu River.

L



Umesh Narain

Advocate

0. 9533/12

Faizabad Cit
Distt. A

Regd. N
Exp. Dat

y

yodhya
e 24-9-2027
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CONSTRUCTION OF THE DRAIN (FOR AIRPORT):

1.

1.

1.

V.

4

The responsibility of the execution of the construction of the drain
adjacent to the under- construction airport has been entrusted to the
Irrigation Department, Ayodhya. il
The land has been provided to the Irrigation Department by the Civil
Aviation Department which is Sm in width, along-with the boundary
wall of the airport, for the construction of the drainage system.
That a total stretch of the area on which the construction of the drain
is to be carried out is approximately 5.1 km. Out of the total stretch,
the construction of 4.92 km drain has been completed i.e. 98.76%.

v
A copy of the map of the drain and the photographs of the constructed
drain is annexed herewith and marked as ANNEXURE- 4.

v

It is submitted that at the stretch of 16.350 km to 16.250km, 100 m

' stretch of the drain, buildings and electric poles were located along the

/ action by the concerned authorities, the residential structures and

/ electric poles have been removed and have been cleared recently,

o

thereafter, excavation work for the drain has been initiated by the
Irrigation Department. —

Furthermore, in Kutia village, the construction of the drain is stalled
due to approximately 80m of the existing road and other associated
obstructions. Work is being carried out with the assistance of the

District Administration and the Airport Authority to remove these

obstructions. (v
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vi.  That with the cooperation of the District Administration, road
diversions are being created to facilitate drain construction at
Dharmapur Sahadat village at Km 13.750, in Kutia village at 12.875
km and 12.820 km, in Ganja village roads intersect the drain
alignment at Km 16.450 and Km 16.100. >

vii. That as per the aforementioned obstructions and hindrances, the
construction of the drain was being inadvertently delayed, however,
extensive steps are being taken by the District administration to
remove the obstructions and the construction work of the drain is

being carried out expeditiously.

A copy of the photographs of the construction work being carried out

is annexed herewith and marked as ANNEXURE-S5.

v

Advocate

Regd. No. 9533/12

It is submitted by the Irrigation Department vide letter dated

Faizabad City
Distt. Ayodhya
Exp. Date 24-9-2027

£
@
S
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04.04.2025 that the construction of the drain work will be
completed by 15" April, 2025.

A copy of the letter dated 04.04.2025 is annexed herewith and marked

as ANNEXURE-6. _

'CONNECTION OF DRAIN BY RESPONDENT NO. 5 UNDER CSR:

L. A meeting was convened on 03.04.2025 under the chairmanship of the

Deponent to ensure the compliance with the directions issued by the

Hon’ble Tribunal dated 07.03.2025.



il.

y
yodhya

0. 9533/12
Exp. Date 24-9.3027

bad Cit

Advocate
Distt. A

Umesh Narain

Regd. N
Faiza
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A copy of the MOM dated 03.04.2025 is annexed herewith and
marked as ANNEXURE-7.

During the meeting, the Deponent has directed the Project Proponent
i.e. M/s Amrit Bottlers Pvt. Ltd. to construct a drain from the industry
upto the starting point of the drain being constructed by the Irrigation
Department to ensure that no water logging takes place and the
discharge of the effluents is done till the airport drain, in a proper

v
manner.

The drain is to be constructed by the industry through their CSR funds

to ensure that no damage to the environment is caused. Furthermore,
no further problems of water logging in the catchment area of the

drain and the surrounding area arise.
~

. That it is humbly submitted before the Hon’ble Tribunal that the Deponent

©
o has taken several steps for the rejuvenation of the Tilaiya drain. The work is

being carried out by the ADA which is proposed to be completed by June,

2025. Furthermore, for the construction of drain adjacent to the under-

construction airport, the Deponent'/is actively clearing obstructions in the

construction of the drain, and the construction of the aforesaid drain is said

to be completed by 15™ April, 2025. Additionally, the Project Proponent has
L

been directed to construct a connecting drain, usin

g their CSR funds, from

the industry to the airport drain to prevent the water logging in the

surrounding and the catchment area of the drain.

A
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6. That the Deponent aims to comply with the directions passed by the Hon’ble
Tribunal in true letter and spirit, hence, the above-mentioned steps have been

taken. ™

7. Hence, the present affidavit is being filed for the kind consideration and

perusal of this Hon’ble Tribunal. .

8. 1 state that everything stated above has been stated by me in my official
capacity on and derived from the official records and I state that nofhing

material has been concealed therefrom.

Umesh Narain

Advocate

Regd. No. 9533/12
Faizabad City
Distt. Ayodhya

Exp. Date 24-9- 2027

v

. DEPONENT

VERIFICATION

\./erfﬁé:& at _AyoDHYA on this 07 day of OQ , 2025,
that the contents of the above affidavit from paragraphs 1 to 8 are believed
to be true and correct to the best of my knowledge and belief. No part of it is

false and nothing material has been concealed therefrom.

v
DEPONENT
Latue of Aftiaavn ...

r~sommof""eﬂoncn*4ﬁ é;‘{..q ...... °‘7 Sha)‘ L‘D‘U c"/j

Verfication DAt Q.. m‘( oM RY
V!"ml" ::\I"T‘ﬂ‘\’” QS‘~ '30 -Q M B “ ‘ >—. »
KQ(\rihn«r(‘ "‘”xb\jl’\,' NQ"‘V ?MC Nalc }"

Kol

All the formaliies 2ra sompiela e veor

M aT.e\y,
Umesh Narain
NOTARY PUBLIC
S Court Comanund Distt, Ayedhya (U.P)
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ANNEXURE-1

. - agey ! IC
Compliance report/response of the order dated 07.03.2025 passed by Hon'b

NGT, New Delhi in M.A, .No. 137/2024 in_O.A. No. 584/2022 Durga Prasad

Yadav vs State of Uttar Pradesh and Others.

' »
Regarding the above mentioned matter, orders have been passed by Hon'ble

NG T, New Delhi on 07.03.2025 in M.A. No.- 137/2024 in O.A. No.- 584/2022 In
Durga Prasad Yadav vs. State of Uttar Pradesh and others. The principal parts of the

order are as follows—

v

10.

- We find that with reference to the direction given by this Tribunalin para 28 of its

order dated 22.12.2023 for demarcation,rehabilitation/rejuvenation of River Trilodki
Ganga (Baha), DistrictMagistrate, Ayodhya has submitted in his report dated
31.01.2025 thatin the Revenue Records of District Ayodhya there exists no record of
any river by the name of Trilodki Ganga (Baha). In para 28 of its order
dared22.12.2023 this Tribunal had observed that documents produced by the
applicant showed that river referred in Puranas as Trilodki Ganga existed which was
mentioned in the documents produced by the applicant themselves to have
disappeared at many places. This Tribunal also observed that the Administration
initiated  proceedings for demarcation and rehabilitation/rejuvenation of river
Trilodki Ganga and at many  places excavations were being carried out Jor
rehabilitation/rejuvenation of river Trilodki Ganga. In view thereof this Tribunal
directed the respondents to take requisite remedial measures for demarcation and
rehabilitation /rejuvenation of river Trilodki Ganga on the basis of the documents
available and 10 notify the same for its protection/conservation. The order passed by
this Tribunal needs to be complied with in letter and in sprit and mere absence of any
description of the river in the Revenue Record does not by itself justify denial of its
existence and does not excuse failure of the respondents to comply with the directions
contained in para 28 of order dated 22.12.2023 passed by this Tribunal.

So far as compliance of the order of this Tribunal regarding completion of the
construction of the drain is concerned, in his report the District Magistrate, Ayodhyq
has mentioned that 90% of the work has already been completed. This Tribunal had
given direction in para 33 of its order dated 22 ] 2.2023 to the respondents 1o ensure
completion of the construction of the drain expeditiously preferably before operation
of Maryada Purushottam Shri Ram International Airport and 1o lake requisite
remedial measures for ensuring that afier completion of the construction of the drain
the flow of water in the drain remains smooth and there is no water logging in the

adjoining land due to flow in the drain and discharge firom M/s. Amrit Bottlers Pyt
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Lad The construction of the drain ought 1o have been completed before operation of
e irport aid there appears to-beono valid justification for inordinate delay in
compiction thercot. We reiterate that the order passcd by the Tribunal needs (o be
ompicd il pricter and in speit and incase of any further delay in completion of
Jredrain o we mav be constrained 1o order prosecution of the concerned Officers for
norcompliance with the order passed by this Tribunal and we niay  also be
consirained o award compensation to all residents of the locality who have suffered

damage on acecomnt of non compliance thereof,

Lo complianee of the direction given in point number-09 of the above order passed by
Hon'ble NG itis o be informed that in complianee with the carlier order passed by
How'ble NG the work ol demarcation of Tilaiya Nala was done by the Revenue
Department and Ayodhya Development Authority and a D.P.R. was prepared. In
relation o the above, the office of Ayodhya Development Authority, Ayodhya has
wlormed by its Tetter dated 04.04.2025 that in relation to the construction work of
12300 meter fength of Filaiva Nala. the project has been approved by Government
Order Now= 30 20254473/001-76/2024 dated 29.02.2024 and the work order has been
ssued on 081,202 An amount of Rs 29.80 crore has been approved in relation to
the construction of the said drain. The construction of the drain is being done by the
Authority. The following information has also been provided by the Authority in
relation to the said project by letter dated 04.04.2025-

e ['he part from Panchkosi Parikrama Marg ol Tilaiya drain through Maniparvat
dense population to Ramayana Hotel (NI1-27) is to be paved. The target is (o
complete the work ol the walls of the drain by June 2025,

e This drain is onc ol the main sources ol drainage ol Ayodhya city, so it is very
important to make it conerete so that there is no encroachment on its land.

A copy ol the letter dated 04.04.2025 of the said office is annexed as
Annexure No.- 1.

In relation to the above. the Municipal Commissioner, Municipal Corporation,
Ayodhya has informed through his letter number- 26/N.Ni.Ayo/2025 dated 04.04.2025 that
due to excessive rainfall in the rainy scason in the financial year 2021-22, there was a lot of
water logging at the above mentioned places, due (o which after the rainy season, the work
of cleaning ofabout 11 km Tilaiya Nala was done for about Rs. 45 lakh,

A copy ol the said letter dated 04.04.2025 of the Municipal Commissioner,

Municipal Corporation, Ayodhya is annexed as Annexure No.- 2.
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In complianee of the divection snven m poimt number-10 of the above order passed by
Hon'ble NG it is o be informed (hat the Executive Lingincer, Irrigation Division,
Avodhva has informed  through his letter number- 795/Si.Kh.Ayo./Airport dated
OLOL2025 that Trrigation Division. Ayodhya has been nominated as the implementing
ageney for drainage of the international airport under construction in district- Ayodhya.
\ ol o 9870 pereent work has been completed on the project and duc to this
project. there has been no water logging in the airport premises and anywhere nearby
during the rainy scason last vear, The work of construction of the remaining drain is
being doneswhich will be completed by 15 April 2025,

A copy of the said letter dated 04.04.2025 of Executive Engineer, Irrigation Division,

Avodhya is annexed as Annexure No.- 3.

[t is further informed that in addition to the above, a meeting was conducted on

03.04.2025 under the chairmanship of the undersigned in relation to compliance with the
order passed by Hon'ble NGT on 07.03.2025. In the meeting, the undersigned directed the
representative of the industry M/s Amrit Bottlers Pvt. 1Ltd. that in addition to the drain being
constructed by the Irrigation Department. the drain through which the effluent of the
industry is disposed. the drain should be constructed by the industry up to the meeting point
ol the drain being constructed by the Irrigation Department, so that in future the problem of

water logging does not arise in the catchment area of the drain and the surrounding area. A

copy of the minutes of the meeting is annexed as Annexure No.- 4.

The said compliance report/response is respectfully submitted for perusal and further
] |

necessary action,

(Chandra Vi ﬂr\Qirﬁgh)
District Magistrate
Ayodhya
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me: 10-02-2025 15:37
ote: Right drain Vijendra
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ANNEXURE-5
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R 9ve srver
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1758 ANNEXURE-7
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